zI TEM NO 1 COURT NO. 1 SECTI ON | VA

SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

I.A 3-4 in CVIL APPEAL NO. 3023-3024 CF 2000

MOHAMED KHASI M Appel lant (s)

VERSUS

MOHAMVED DASTAG R AND ORS. Respondent ( s)

(For early hearing) (Wth office report)

AND |.A Nos.5-6 (Appln. for correct information for respondents

Nos. 3(a) and 3(b) who are still alive)

Date: 10/07/2006 These Appeals were called on for hearing today.

CORAM :
HON BLE THE CHI EF JUSTI CE
HON BLE MR JUSTI CE C. K. THAKKER

HON BLE MR JUSTI CE P. K. BALASUBRAMANYAN

For Appellant(s) Dr. Nafis A Siddiqui, Adv.

For Respondent (s) M. Mishtaq Ahmad, Adv.

M. Mr Ferasat Ali Shuttari, Adv.

M. Shakil Ahmed Syed, Adv.
M. Mhd. Taiyab Khan, Adv.

M. Firasat Ali Siddiqui, Adv.

UPON hearing counsel the Court made the follow ng

ORDER

From the avernents made in I . A No.5-6, it appears t hat
ere is sone

th



error in the report nmade by the Registry to the effect that respondent No.3(a) in

C. A No. 3023/ 2000 and r espondent No. 3(b) in C. A. No. 3024/ 2000 have di ed

and
st eps have not been t aken by | ear ned counsel for bri ngi ng on rec
ord their | egal
representatives. 1In the application, it is stated that the respondent who has died is
" r espondent No. 3(c) and is represent ed by t he | egal representatives.
e

information given in |.A Nos.5-6 is taken on record.

Li st the appeals for hearing in Novenber, 2006.

The |.As. are disposed of accordingly.

(N.  Annapur na) (V. P. Tyagi)

Court Master Asstt. Registrar



